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IN THE CENTRAL AI?MINI:TRATIV:. TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD

OA,19/95

Between

D.P. Manohar Lal

and

1, Director Genl. EMElcivil)
Army Headquarters,DHQ PO
New Delhi 110011 Fy

2. The Commandant E
1 BME centre, . Secund rabad-587

3. The 0IC, EME Records
Secunderabad 500021 |

|
4. Sri Shoukat Ali LDQ_,
EME Records
Sécunderabad 500021

Counsel ‘for the applﬁ%ant
Lounsel for the respdndeﬁts
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HON, MR. R. RANGARAJAN! MEMBER (ADMN.)
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HON. MR. B.S. JAI PARAMESHWAR, MEMBER (JUDL.)
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s Applicant

Respondents

Vi Venkateswa
Advocate

| Rajeswara
oGSC

ra Rao
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OA.19/95 I ' : at.20-10-97

Judgement '

, nF;\1 AT o a "4. - -

1

Heard Sri v, WenkateSwara Rao for the apphicant and

Sri V. Rajeswara RFO for the reSpondents.
1, The applicant'in this (0):1 while working as|iGroup-D was

selected for the post of LpC and was posted outside

Secunderabad, He. submitted a representation of 17-5-1993

requesting for his'posting as mDCiin any of thé units in

'Secunderabad as his wife ?%falso wbrking as Group-D 2mployee

in 1-EME Centre, Setunderabad. Nofdecision was taken in
|
this connection for his posting., in the mean-mhile the

|

applicant submits that he was 1ssued with major penalty

- ¢harge sheet for c%ztaln omissions-and commissions, BecauSe

of the pending chértesheet he was not considered for pesting .

as LDC. " It is stated that the applicant was remeved from

service on the finalisatlon of the. chargesheet and possibly

T

his‘appointment order was cancelled
2,  This OA is filed for setting %Side the impugned 1ette£
No.3482/62/cA-3 dated 9-10-93 (Ann%xure XIII toéfthe 0a)

whereby thg offer-g%_appointment oﬁ his LDC was||cancelled

and the letter No.21207/Est/DpM/Ctv dateq 7-11-94 (Annexuré| xv)

whereby his Legal nﬁtice in connecéion with his cancellation
a

1
: |
was informed to himi nd for a consequential declaration that

his. - entitlement for app01ntment and posting as| IDC in any,

-of the units in Secgnderabad under the jurisdiction of R-+2 and

R=3 with effect from 17-9 1993 on which date R-Q is appoint

1
o7

as LDC with all‘consequential benefits such as swniority,

arrears of pay and aLlowan;es etc.
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3. The applicant

applicant submits

forece he .cannot bg given pay and allowahces.

» submitted that hé

is disposed of and file a fresh OA for the pi

.aft@r disposal of| the above referred OA.

for the reSpondeh
action.
In

4, view of t

subject to the 1?

filing a fresh OA

|
)
Parames]
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D&ted

| that so far as the removal.

is withdrawing the 0A tiil.

Lea

ks has no objection to the a

he above, the OA is dismisse
berty being given to the app
, indicatad by him as above.

(H. Ranga%
Member {

October 20, 97
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ilctated in Open Court

t has filed OA.282 of 1997 | . . -

order is in
Hence he

the QA.282/

rned counse

d as withdr

licant for

No costs,
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Copy to:~ ' _ .

1 ‘
1. The Director General, EME {(civil) Army Headguarters, DHQ %O,
New Delhi, y f

l !
I .
L

copy to Mr, V,Venkateswara Rao, ABvocate, CAT., Hyd. |
; ‘
!

2, The Commandant 1 EME Centre, Secunderabad.

3. The OIC, EME Regords. Sacunderabad,

4, One
5. ©One copy to Mr, V,Rajeswara Rao, ABdl.CGSC., CAT., Hyd. f
V

£, One copy to D.R.(A), CAT., Hyd,

7. One duplicate copy.
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IN THo CZNTRAL fﬁ\Df"]If‘JISTRF\TIUE TRIBUNAL * v
HYDERA g3 D

w

THZ How oLs 5img TRANGHRAJAN & m(a)

AND

THE HON'BLE SHRT B.5.3AT PARAMESHYAR »
’ M (3)

Dated;uw//a/sg-

ORDER/JUDGME NT

—

M.A/R.A/C.A.NDJ

a.#.me[ 1?’/4555”

1ittad and Interim‘Directions
a3 Ed- )

Ulisplased of With Directions

'Dism'ssed

Dismissar 98 withdrayn

Diswissed for Dafaylt

Ordeded /Re jected

No ordygyp 48 to costs,
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